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O.A. 245/95 

14.6.96 	Mr S.Al.i,3r.C.G.$.0 for the 

respondents. Judgment proñouncéd. 

Application is allowed in terms of the 

order. No order as to costs. 

C. \[' a') 	 Member (J) 	 Member (A)' 

pg 

c 7  /1 

• AT, 253 

c?-a 	'' 	' 	• 



CENiAL IDINISTRRTI\JE IRIBUNAL 
GLiAHAT1 BENCH 	GUWAHATI-5. 

OeNO. 245 of 1995. 

DATE OF DECISION 	14-6-1996. 

Sri Bishnu Prasad 5aikia & Ors. 
(PETITIONER(S) 

8/Shri. G.K.BhattaCharya, G.N.Das. 	 ADiGL.ATE. FOR THE 
PETITIONER (s) 

kIERSUS 

,Un1OnOf 	 R ES P0 N U EN I () 

Sri S.Alj, Sr.C.G.S.C. 	 A. CTE FOR THE 
rE3PjNJENT 	(s) 

THE HON'BLE SHRI G.L.SANGLYINE, MEMBR(A) 

THE HON.'OLE SHRI D.C.VERMA, MEMBER () 

. 	1. Whether Reporters of local papers may be alloued to 
sce the Judgment 
To be referred to the Reporter or not ? 

Whether their Lord&iips uish to seethe fair copy of 
the judgment ? 

Whether the Judgment is to be circulated to the other 
f3enches ? 

Judgment delivered by Hon'ble Member(A) 

'd 
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'A 

CENTRAL ADMINISPRATIVE TRIBUNAT, GUWAHATI BENCH 

Original Application No.245 of 1995. 

Date of Order : This the 14th Day of June 0 1996. 

Hon 'ble Shri G.L.Sanglyine,Member(A) 

Honble Shri D,C.Verma, Member(j) 

Sri Bishnu Prasad Saikia 
Sanitary Inspector, 
Aviation Reasearch Centre, 
Doomdooma. 

Sri Dipak Nandi, 
Radio Mistri, 
ARC, Doorndooma. . . . Applicants. 

By Advocate S/hri G.K.Bhattacharjya 
with G.N.DaS. 

Versus - 

Union of India 
represented by Cabinet Secretary, 
Department Cabinet Affairs, 
New Delhi. 

Directorate general of Security Block 
VEast), R.K.Puram, 
New Delhi-110066. 

Director, Aviation Research Centre, 
Block-V(East), R.K.Puram 
New Delhi. 

Deputy Director, 
Aviation Research Centre, 
Doomdoorna. 

Ax*zktam ir 
By Advocate Shri .A11,Sr.C.G.S.C. 

Respondents. 

G.L.SANGLYINE,MEMBER(A) 

The applicants are employees of the Aviation Research 

Centre, Doomdcoma (ARC for short). Applicant No.1 is a 

Sanitary Inspector a post which is equivalent to Deputy 

Field Officer and is below Field Officer. The applicant 

No.2 is a Radio Mistri. The post of Mistri falls under the 

category of Senior Field Assistant. This is also below 

Field Officer. The competent authority of ARC has classified 
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Doom Dooma as a Category B station, with effect from 22.2 .1994. 

2. 	Annexure IV to this O.A., namely No.A.27011/4/86- 

EA-II (A) dated 6.12.1907 conveyed the sanction of the 

President to the grant of additionaI ; CoriCeSSiOflS mentioned 

in the Anrtexure thereto to the various categories of the 

staffof )RC except those on deputation from the Indian 

• 	 Air Force. According to the Annexure Ration Allowance at 

the rate admissible in the BSF in peace areas is admissible 

upto the rank of 'F.O and below in category B areas of ARC. 

The applicants had requested the authorities concerned to 

I 

	

	 allow them the ation allowance but this was declined by 

the authorities. Hence this Oriinal Application under 

• 	 Section 19 of Administrative Tribunals Act, 1985. 

• 	 3, 	Mr • G.K.Bhattabharya, learned counsel for the 

applicants submitted that the applicants are entitled to 

the Ration hiowance with effect from 22.2.1994. This allow-

ance was denied to them because of wrong interpretation 

of the orer dated 6.12.1987 by which payment of the 

allowance was sanctioned. Relying on the written statement 

Mr. S.Ali. Sr. 	 submitted that the applicants have 

made the claim on a wrong otion that Government had equated 

various non-executive posts with different executive cadresf 

for all concessions. The fact however remains that the 

uation of posts vide order No.A-11016/6/86-D0I dated 

28.10.1986 (Annexure-IlI) is for the purpose of House Rent 

Allowance only. Further, the concession of RationllowanCe 

has been extended to the employees of junior executive 

cadre only upto the rank of field officer on the analogy 

of the Junior Exeeutive Staff, of R & AW and the applicants 

who do not fall in this category cannot get the benefit of 

/ 	
Ration Allowance. Mr. G.K,BhattaCharYa sunitted that 

Contd... p/3 
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this ground taken by the respondents is not tenable as 

in the case of Intelligence Bureau the Ration Allowance 

was allowed to the non-executive staff also and when the 

allowance was stopped to be paid applications were subnitted 

before the Central Administrative Tribunal and the payment of 

Ration Allowance was restored. Inthis connection he has 

referred to the orders in the O.A. of 163 of 1991 and 

No. 199/91 of this Bench. 

4. 	We have perused the records and heard the mammmt 

counsel of the parties in this .A. Letter MO.A49011/8/ 

LI 
	 86-Do.1(B) dated 10.5.1986 shows that the President is 

pleased to sanction 8(eight) concessions to the various 

categories of Staff of ARC. On-e of the concessions is 

House Rent Allowance and it has been stated that House 

Rent Allowance admissible to the Executive Cadre will be 

admissible to the personnel of other cadres also of corres-

ponding levels. Consequently equation of posts was ordered 

by the order No.A-.11016/6/86-DOI dated 28.10.1986 exclusive-

ly for the purpose of payment of Huse Rent Allowance. 

Under this order the applican wtentitled to draw House 

rent allowance. Under letter No.A.27011/4/86-E&..1j(A) 

dated 6.12.1987 Additional Concessions were granted and 

one of them was Ration Allowance to the various categories 

of the staff of ARC. The claim of the respondents is that 

since there is no equation of poets in respect of Ration 

¼iowance this allowance cannot be granted to the applicants 

who WR are non-executive staff. We are not impressed by 

such stand of the respondents. Untiin the case of granting 

House Rent Allowance for the purpose of granting Ration 

Allowance such equation of posts is not required by the 

authorising letters • This position is c lear from the 

contd. 4... 
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Ntr' 6f 	etor 	 - eJk? - - 

No. the con- 
cession 

-------- -------------- 

1 	2 	 3 
- - - - - - S - S - - - - - - - S - - - - - - - - - 

(A)Ration Allowance Ration allowance upto the rank 
of FO and below at the follow- 
ing rates:- 

Location 

(1)Category B 
stations 

Rates 

As admissible from 
time to time in the 
Border Security Force 
in peace areas. 

(B)ouse Rent 	House Rent Allow- 	 Separate ord-. 
Allowance 	ance facilities admissible 	ers will be 

to the Executive Cadre will 	issued about 
be admissible to the perso 	corresponding 
nnel of other cadres also 	levels.' 
of corresponding levels. 

- S --------------- - - 

The respondents cannot bring in what is not there or what is 

not. intended to be there by the letter No.A 27011/4/86-EA-II(A) 

dated 6.12.1987 as indicated above • This letter simply clearly 

states that the allowance is admissible to the various cate-

gories of the staff of ARC by placing a limit upto the rank 

of Fe and below. In O.A.163/91 and O.A.179/91 of this Bench 

on the strength of the recommendations of the same one man 

Cnjjttee referred to in this O.A. Ration Allowance was paid 

to the non-executive staff of the Intelligence Bureau but 

the payment was stopped in 1991. This Tribunal in the order 

dated 17.12.1993 (to which one of us was party) after discu-

ssion and relying on the order dated 27 .9.93 of the Central 

Administrative Tribunal, chandigarh Bench, Circuit at JammU 

in O.A.NO.381/JK/92 had held that Ration Allowance was admi-

ssible to the applicants in those two O.As. The facts in 

those two 
O.As and of the present O.A. insofar as they relate 

contd. 5... 
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to Ration Allowance and House Rent Allowance are almost - 

identical. The conditions in those two O.As is in respect 

of Ration Allowance that the personnel posted in category 

a locations will be entitled to'RatiOfl Allowance at  non- 

qualifying area rate for 3SF. For house rent allowance 

is stipulated that House rent allowance would be applicable 

to all other cadres of the lB under the same terms applicable 

to the executive cadres of corresponding levels. In view of 

the facts mentioned above we hold that Ration Allowance 

is admissible to the applicants in this O.A. The respondents 

are directed to pay Ration Allowance to the applicants at 

the rate applicable to them with effect from the due date 

22 .2.1994. The arrear amount shall be paid within 31.10.1996. 

The app1iCtiOfl is allowed. No order as to costs. 

D.0 • VERMA ) 	 ( G.L.SANGLqINE ) 

MEMBER(J) 	 MEMBER(/) 

FM 
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IN THE CENTRAL ADI\aNIST RAT IVE TRIBUNAL : GAUHAT I BEi\CH : 

GUWAI-IATI. 

O . A. s. 	J95. 

ShriB.P. Saikia and Ore. 

...Applicant. 

-Versus- 

Union of India and Ors. 

...Re.sondents. 

PART ICULARS OF T HE APPL ICANf 8: 

L Sri Bishriu Prasad Saikia, 

Son of Late T. Saikia, 

Sanitary Inspector, 

Aviation Research Centre, 

Doomdooma. 
'ty g  

Sri Dipak Nandi, 

Son of LateDijesh Ch.andi, 

Radio Wisti, 

Aviation Research Centre, 

Doonidooma. 

2. pARr IcULARS OF THE RE SPOI'D ENTS: - 

I. Union of India (Represented by Cabinet Secretariat , 

Department of Cabinet Affairs, Bikaner House, 

Sahajahan Road, New Delhi. 

2. Directorate General of Security Block - V(Est ), 

R.K. Puram , New Delhi -110066. 

coritd. .. 
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Directot, Aviation Reseróh Centre , Block— V (East) 

• 	R.K. Puram, New Delhi. 

Deputy Director , Aviatiofl,Resëarch Centre-, 

Doomdooma. 

THE APICAON IS AGAINST THE FOLLOJING OHDERS: 

Action ofthe authoritiesin not allowing the  

applIcants to draw the RationAllowance inspite of the 

fact that the same had been extended upto the rank of 

Field Officer vide letter dt.6.12.87 and Annexure to 

letter dt.18.12.87 of the Respondent No.1. 

THE APPLIQAS D ECLARE THAT THE SUBJECT IvATTER OF THE 

LDS ARE wUH]NTHEJISDICTIONQF_THIS TRIBUNAL 

THE APPLICAI'WS DECLARE TT THE APPLICTIOi IS ITHIN F-t  

LIMITTION PRESCRIBED UNDER SECTION 21 OF THE 

• 	01IIISTRA1: IVE TRIBUNALS ACT 1985. 

FAGT S OF THE CASE 

1. 	That the applicants are a11 enployees of 

the Aviation Research Centre , Doomdooma which I.s a 

Department of the Govt. of India' , directly under the 

Cabinet Secretariat . The two applicants and another 168 

applicants have a common 'interest in the matter and as 

5uch they are filing a single application , as relief 

granted to one of them will : be applicable to all the others 

contd... 
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and also to avoid multiplicity, of lit igations. The names 

of the other applicants have been enclosed in a separate 

list as Annex ure- I. 

Tat the Govt. of •  India had set-up a Commission 

under Shri K. Shankarnarayan I.P.S. ,EXi D.G.B., to look 

into the various demands of the, st'aff and on completion, 

a report was submitted to the Govt. recommerding certain 

concessions to various staffs under the Govt. of India 

On the basis of the recommendation in the report, the 

Cabinet Secretariat had been extending concessions to 

the staff of the Aviation Research Centre ARC ) in piece 

meal basis 	The. applicant s'could not collect the full 

report of the said one-man commissiofl and also the 

letter granting the concessions to the staff of the A.R.C. 

and the same may be called for by this Hon'ble Tribunal 

for a just decision of the case. 

That, 'the Special Secretary of Respondent 

Nc.i, by his letter No.A-49011/8/86/7.0. -  1(B) dt. 

10.5.86 to the Respondent No.3, informed that the 

question of granting similar concssions as given to 

the Staff of RAW to the staff of ARC was consddered 

by the Govt. of India and that the President was 

pleased to sanction certain concessioi.s mentioned in 

this letter to the various categories of staff of 

ARC except those on deputation from the Indian Air Force. 
* 

-r 

contd.. 
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In the said letter , though the concessions given 

were listed in an annexure , the complete 8nnexure is not 

available to the applicants and only an extract of clause-6 

of the Annexure was given which related to House Rent 

Allowance and the same was irade admisible to the personnel 

of other cadres of corresponding levels. in the said letter 

it was also mentioned that separateorders would be issued 

about the correspoädiflg levels. 

Copy of the said letter dt.10.5.86 in,annexed 

herewith and marked. as Annex ure- I 

4. 	That the Respondent. lb.! thereafter , vide order 

No.A-11016/6186 D.O.I. dt.28.10.86 , conveyed the sanction 

of the president to the equation of posts in various 

cadres of corresponding levels' in the ARC to that 	of 

the Executive Cadres for the purpose of payment of HRA 

as admissible to the Executive Cadre . Along with the said 

S 	letter the corresponding pay' scales were given in a 

separate Annexe A 

- 	 A copy of the above letter dt.28.10.86 alongwi.th 

annexure is marked as inexure- III. 

That, from the aforesaid order and anrexure, it 

will be apperarrt that -the various staff of ARC were 

equated with the different execLrtive grades so as to 

extend the concession given in letter dt.10.5.86 of 

Respondent No.. 1' and, as per the said order the various 

staffs were categorised into different levels who were 

contd.. - 
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entitled to IfA ranging from Rs.140/- to Rs.355/- and they 

have all been paid the HRA we.f.1.1.86. 

6. 	That the Respondent. No.1, by his letter 

N6.A-27011/4/86- EA-II(A) dt.6.12.87 In continuation to 

1tter dt.10.5.86(Annexure- II), conveyed the sanction 

of the President to the grant of the additional concession 

to the various categories of staff of .  ARC ,except those 

on deputation from. the Indian Air Forces. The concession 

granted were gi.vén in the form of an Annex ure to letter 

b.A-27011/4/86 EA.11 dt.1.12..87 . From the said 

annexure it appears that Ration Allowance was granted 

upto the rank of Fied Officer 'and SeCurity AllaflCe 

to the Iinisteria 1 and Account s Cadre. In the inst ant 

case only the clause relating to Ration Allowance will 

be relevant. 

Copy of the said letter and aiihexure dt.6.12.87 

are annexed herewith and marked as Annexure-. 

/ 
7. 	That the appli /s beg to state that from 

the said letter dt.6.12.87 which was in continuation 

of letter dt.10.5.86 , it will be apparant that the 

additional concesiofls were given to all categories of 

staff of the ABC excpt those on deputatiori from the 

Indian gr Force . By order dt.28..10.86 the various 

cadres of the ABC were equated and made into different 

groups starting from (1) Senior Field Officer(2) Field 

coruU.. 



Officer 3. Deputy Field Officer 4. Asstt.Field Officer 

• 5.Senior Field Asstt.. and 6. Field Assistant and all the 

other posts were clubbed with one uth grade for the purpose 

of getting the concessions . Both is letter dt.6.12.87 and 

Annexure 10 order, dt.18.12.87 , It has been mentioned 

that the Additional concessions were extended to the 

var.ous cat egorie upto' the rank of Field Officer except 

those o'n deputation from the Indian Air Force. The applicants 

state that none of the applicants are on deputation from 

the Indian AIr Force and as such they are all entitled to 

• the Ration 	Allowance. 

8. 	That, though the cabinet Secretariat had granted 

the sanctIon for Ration Allowances as far back as in 1987, 

f or reasons best known to the authorities, the same was not 

given to the staff of the ARC Doomdooma and by fvernorandum 

No .ARC/cOORD/30fB)/87-iII 186 dt .22.2.94 of the Re spondent 

No.2 , Ration Allowance WÔS granteth 

A copy otthe abo'e Memorandum dt.22.2.94 is 

anexed herewith and marked as Annexure- V. 

90 	That the applicants beg to • state that from 

what is stated above it will be apperant that all 

categories of staff of ARC , Doomddoma , were entitled 

to get the Ration Allowance , which had been sanctioned 

by the Cabinet Secretariat as farback as in 1987. 

contd... 
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Surprisingly, the authorities by givIng a peiiirit. 

-. interpretation to the annexure.to letter dt.18.12.37 , has 

granted the Ration Allowance only tb officers who are 

actually designetied as Field Officer and below, completely 

ignorir_the fact that the various categories of Staff 

had already been equated and that the applicants, who 

• all fall in the. grade of Field Officer and below are 

entitled to Ration Allowance and have denied the same 

to the applicants. Because of the pecuier interoretation 

given staff up-to the rank of Field Officer and below, 

in the prerevised scale of Rs.550- to Rs.900/- are getting 

ration allowance vhile low paid employees have been 

deprived of the same. - 

 That, 	as stated above, 	none of the applicants 

are on deputation from the Indian Air Force and since 

ARC Doomdooma ha 	been classified as category, they 

are entitled to Ration Allowance as admisble to the 

BSF in peace areas. The aforesaid 	Ration 	Allowance has 

been granted w.e.f. 1.2.94 and initially the 	same was 

at the rate of Rs.360-p.m. and at present the purported 

Eecutive Staffs are drawing the same @ Rs.368/- p.m. 

and all the applicants are also entitled to get this 

Ration A1lwance. 

Tht, as anapperant injustice had been 

done to the staff of the ARC , Doorndooma because of the 

wrong interpretation of the letter of .  the Cabinet 

Secretariat, the matter was taken-up withthe higher 

conlid.. 
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'authorities and the applicant shave now come to know that 

Ivessage dt.4.8.95 was sent, whereby it was informed that 

as regards grant ofRation Allowance, the Respondent 1b.3 

had been advised to t.ake-up the matter with the •5th Oay 

Commission through supplementary memo. 

- 	 A copy of the above Message dt.4.8.95 is 

annexed herewith and marked as Annex ure-VI. 

12. 	Tha, the applicants beg to state that grant 

of Ration Allowance has nothing to do with the pay 

ComrLissofl and since these concession, including Ration 

AllowaflCe,were granted to all categories of staff of 

MC, the applicants are also entitled to get the same 

and they can not be deprived of the same on the plea 

that the matter is being taken-up with the Pay Commission 

and as such the applicants are appraching the Hon.'bie 

Tribunal for relief due to them. 	- 

D Et AOLE WED YEXHAUS: 

The matter was taken-up with the higher 

authorities pointing out the wrong enterpretation given 

and the authorities have now informed that the matter 

is being taken up with the 5th Pay Commission which in 

effect amounts to the rejection of the prayer. 

The applicants further declare that they 

have not previously, field any application, writ petition 

or suit regarding the matter in respect of which this 

contkl... 
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ãplicatidn haibert àLe, 	fOZe any Court of law or any 

Ô'tTh4; uthort y qrT 	tbBp 1qf :: 	}p} 

nd no such application/Writ application or suit is 

pending. 

9. RELIEF SWGI1T AND GRcUI\DS:- 
/ 

1) 	For that the action of the authorities in 

denyingthe Ratián Allowance to the applicants is illegal 

arbitrary and without any justification and as such 

tijs is a fit case where this Hon'ble'Tribunal will 

exercise jurisdiction an. grarrt relief. 

For that though 'from the letters and Annexures 

it will be appexent that the Ration Allowance was 

granted to the various' categories as. additional concession, 

the authorities , by giving a peculier interpretation, 

has given the allowance only to those officers, who 

happen to be designated as Field' Officer, Deputy Field 

Officer etc. conpietely ignoring the applicants and 

as such the impugned action of the authorities is bad 

in law and is liable to be quashed. 

iii) 	For. that by order dt .28.10.86 (Annexure -IlI) 

the Respondent "No.1 had equated the various posts held 

by the applicants to the corresponding posts in the 

Executive Cadre and they have been equated with the 

Field Officer , Deputy Field Officer etc.,By letter dt. 

18.12.87, the additional concession of Ration Allowance 

- 	 contd... 
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was extended upto the rank of Field Officer and below 

• 	and the authorities committed an illegality by inter- 

preting the same to be applicable only to officers, 

who are actually holding the post of Field Officer and 

as such the impugned action of the ahorities in denying 

the benefits to the applicants are bad in law and is 

liable to be set aside. 

That the applicant beg to state that since 

the other similarly situated have been granted the con 

cession, the aplicants are also entitled to Ration 

Allowance and since the same has not been granted to 

them, they have been discriminated against, resulting 

in violation of Aitjcl.J4 and 16 of the Constitution 

of India * 

For that in any view of the matter, the 

action of the authorities in discriminating the applicants 

and denying them the Ration Allowance , otherwiEe due to 

them is bad in law and is ,liable to be set aside. 

It is therefore, prayed that your 

Lordships would be pleased to admit the 

application ,call for the records of 	• 

the case, ask the opposite parties to 

show cause as to why the applicants are 
not entitled to Ration Allowance on the 

basis of letter dt.IO.5.86 (AnnexureII) 

contd.. 
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and 6.12.87 (A1nexure—IV) as hs been 

granted to other similarly equated 

and after perusing the causes shown, 

if any, aria after, hearing the parties, 

direct that the applicants are 

ntit led and be given the Ration 

Allowance , as has been civen to 

• 	 others, in ARC Doomdooma with 

• 	 retrospective effect and/or rass such 

further order/orders as your Lordships 

deem, fit and proper. 

10. Interim orders 

NIL. 

• 	11. Does not arise. 

12. Postal ' Order i * 	.. 

dated . . 	issued by the post office 

- 	 at Guwahati. 	. 

Contd....  
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12. 

VERIFICATION 

I, Shri Bishnu Prasd Saikia son of late T.Saikia, 

aged about 49 years of present working as Sanitary 

Inpectdr at Aviation Research Centre, Doorndooma state 

that I-rn one of the applicants in the case and I vrify 

that the contents of paragraphs 1,2 ,iO & 12, are 

true to my personal knowledge and those made in 

paragraphs b.3 to9 and 11 are believed to be 

true on legal advice and that.I have not suppressed 

any material fact.. 

Li 
(Bishnu Prasad Saikia). 

I.. 
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Annexure-1. 

List of other Applicants. 

S1.No. 	Name 

1 ri Mohan Padum 

2 Jai Prakash. Tiwari. 

3,Sorila Nargisary. 

4.SriDilip Chandra Das 

S1.No., 	Name. 

Shri Gantiswar Swain. 

Dhruba 3harma. 

SuJchev Orang. 

29.Swaraj Ranjan Roy Choudhury 

5. Shivnath Shlngh 	30.N.C. Pant 

6.Sri Rajeshwar Ram 31.Chandra Kanta Behera 

7, Sri chand Balmiki 32 .Ashok Kumar Anand 

8.Sudhir Chandra Debnath 33,Lochon Chandra Bora. 

9,Sunakar Jena 	• 34,Sri Yothistir Tanti 

1O.Parimal Kanta Biswas 35.Xarish Mohàn Shukia 

11.K.A.Mathew .36.K.K.Sadanandan. 

12.Sontosh Ranja N Roy 37.Sontosh Dey 

13. Promod Saikia. 3• Surendar Kar Paikaray 

14 ,Adir Chandra Sutradhar89 Sri Kalipada Das 

15.Jiba Kanta Phooka N. 40.Sri Mintu Borah 

16.Jognaswar Gogpi 	41,$ri Puliri Konwar 

17.Prakash Sengupta 	42,Sri Bipul Bhuyan 

18. 5achish Bijay Das 	43.Jadav 1-landique 

19.Ashok Kumar Das 	44.$rl Nirma]. Kumar Barman 

20.Sishu Ram Borah 	45.Jivan Gowa].a 

21.Ananda Saikia 	46.Loknath Ojha 

22.Sri Dinesh Baishya 	47.Mrs.Pranati Nayak 

23,Sushil ICurnar Biswas 48.Ptauá 	Naaka 

24.Sri Debi Chandra Dutta 49.G±tahjaUheràe 

25.Shri Dwip ICumar Bhuyah •50.Krishna Sankar Rai. 

C ontd... 



• 

51Bhuben Dutta 79.Mrs.Rosaxnrne Thomash. 

52.Dilip Kwnar Pattanaik 80,Satynyaflafldafl Bahulyari 

53.Prem Singh Rathee 81.Kajal 1)as 

54. Jaydev Swarnakar -. 82 .Dhiren Qandra Lahkar. 

55. Rabi Narayan Sahu. 83 ,Kurnad Chandra Bcra 

56.Deepak Kuniar Majumder 	V 4.Asutosh Nandy 

57,Pranab Kurnar Bhomic 85.Rekha Prasad 

58.iCeshab Kumar Baruab 86.nup Roy 	
V 

• 	59.Ved Prakash Panwar .  87.Raj Kishore Nayak 

60.Shri Krishna Shing., 88.Thshar Kanti Bhowal 

V 	61.Vhaba Sankar Chakraborty 89.R.Ramakrishfla. 

62.Deb Das chakraborty 90.Sudarsafl Das 
41 

• 	63,Hiriday :Prasad 91TJrna Devi 

64.Saniaresh Das 92.Prafulla.chandra Panda. 

65.K.Prab1akaafl 93.Gogon Bihari Bhai. 

66.John Braik.. V  94.N.K.Tafadar 

67.Randhir Balmiki 95.Haresh Kumar Deb. 

V 	68.Sukhlal Tanti V  96.K.C.S.Rao 
V 

69.Amithav Banerjee.. 97.Narayan Chandra Das 

70 !oti1a1 1'abanti 98.Shashil Bhushan Dubey 

71,Jogbir Singh 99,Ram Dhan Rai 

72Basanta Kumar Hazarika. 190.Nalendu Kumar Das. 

73.Ranjit Kumar Manna. 102.Laxinan Raja3c. 

74.Serish Chandra Dhar Mohan Nayak. 

V 	 75.Surinder Singh chauhan Tapan Kumar Barua. 

J 	
76.Thyparampil George .Abrahan.104.Bharat Chandra Dey. 

V 77• Joykutty. 	
V  

105. Ludro Bhornij. 

78.Pi1ipose John Thomash.106.Paflchi La]. Majhi. 

contd... 

contd.. 

LI 
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107,Subodh Gupta, 

108.Banarnali Das 

109.Narbahadur Chetry. 

110.Shibtogh Nandy 

111. Rekha Chowdhury 
V 

112.Rishi Moni Harijan 

113 .Pradip Gupta. 

114 .B.K.Behra 

115.A.K.Lal 

116.Jagadish Dey ••  

117,11amu Bairniki. 

118. Bhakta Nayak 

1 19 .Prakash Kumar Panda. 

120.Arakhita Panda. 

121.L.D.Bhakta. 

122.49 Baridhu iayak 

123.Basanda Nayak 

124.Ratan Sur, 	V 

125.ubash Charidra Paul. 

126.C.D.Prasad. 

127.H.Bhorn. 

128.P.P.Handique. 

129.Nagina Prasad. 

130.Narsha Bahadur. 

131.Ram Bahadur Thapa. 

132.Sukadev Rput. 

133 .G.Mabanty. 

134.Naren Ch.Phukan. 

135.Mani. Ranjan Paul 

136.tJttarn Praja. 

137.B .Papama, - 

138.Lalu Kharia. 

139.Pradip' Blswas 
-V.. . 

140.Jagar Nath Nayak. 

141.B.Ojha. 
V. V 

142.Karunakar .Ras 

Singh 

144.N.Jayaraxn 

145 .U.K,!attfl.aflc 

146,?eeta Baruab 

147.B.Harijan 

149.Knishna Ràjak. 

149.Mrs.T.Dutta. 

150.B.C.Dutta. 

151 .P.K.Sarmab. 

152 .A.C.Niak. 

153.R.C.Swain. 

154.Bimal Das 

155.Mahegh Girl 

156.Beren Dey, 

157.1abi Kumar, Mobanty. 

158.Dipak Ghosh. 

159.G.N.Mohanty. 

160.N.K.Das. 

V 	contd.. 
e 
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161 .B.D.Barua. 

162.Keder Nath Behera. 

163.Loka Nath waifl. 

164.Bireswarh Sonowal. 

165.Punaram Pas. 

166.H.M.Sahu. 

169.Nanu Chandra Behera. 

168 .Nareri Chandra Dey. 

- 
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r,1o.A_4901l/6/fl6_1)0-(13) 
overnmCflt of India 
Cabinet Secretariat ) 

Bikaner fluse (Annexe) 
Shahajahan Road, . 

New Delhi the 10th ihy, 06 

To 	 . 
Shri. fl .Swurninatllflfl, 	•,. 	 . 

Director(P4C) .'• 	. 	 ,. 	. 	. 
Directorate Oelleral Security 	

. 

Cabinet Societ ri t, 1w PeUn. 

ubjcct :— Gra nt of conoessions. , to tle stuff bf ARC, 

	

• 	 Sir, 	
'0 

I aci directed to say ta while exami ni nq the ucSt3r n 

qrat of concessions to the various staff . of. 	'i\, the cStiOfl of 

qrant]Ilcl similar CnnCOSSOflS to the staff ot ACwus u1 	
onidered by, the 

Govcrnmeilt of India. The Presiicnt is pleased to SnnCtiUfl the oncesSiOflS. 
ment oned in Annexure to this letter, to the variouS cat 

qr ics of the 

staff tf MC except Lii USC on .dputati on fr 	the mdi in iir '  Fnrco 

2. 	
If at certain times the e d of t'epartineflt feels ft it 

• certain locutions, or ssiqnrnCflt hvC 1)eCom 
SI)CCi\kly haz:dOUS and 

• 	there jS a specifiC increSe • 	the threat to th persOflne. ;nd/or prciSCS 

he can determine on merits the critera of hardship ,nd t 
	perio3 for 

'which such ldctlOU 
muy be catcQtis..,d s 'B' or 'C' statfl so declre(i 

• 
for the RMV afterrecOrdinci thre80nS in writinU. 

• 	: 	 3. 	
Tb is issues wi ft the' concurrence of the 1;llni stry of Fl n'\ 

11CC 

• 	1 	
vide their DO No.2403/SE/05 dutod 27.12.05., 

Yours faithfully, 

• 	'• 	
Sd/_R.N.Pilt.SP0 	ii Secy. 

Extract from AIinCXUC of letter 

6.. U0uSOUCflt 	Rouse Rent hi 1once fac liticS' udmiss Ie 	'Separate or('dr 

	

Allowance. 	7flle Executive Cdre will be 3miSi LC 	will be jSSUC') 

• 	• 	 to the peronnl of ether 'cadreS niso 	
abnut cOrCS- 

of 0rrspOndiflg1evS. 	
pOnthfl 

	

• 	 .- 	 • 	

0 



4,/ 	 47y,  
/VN L 

'C ,  

• 	 (v a irim en t of In dia. 
CaUifle 	creta 
Bcer house 	nexe 

0) hiah1 ahafi Rb d 
New Llhi 

the 28 OC 19.6 

016/6/86 
• 	 • 

	

Subjedt_t0fl0f House Rent 
	1orafbe concesLi01t0 

0her cadres of RC at par th exeCUi 
	CCS. 

. .i.• •• 
the 

Reference AtC  
-9-198. 	•• 	

0 

2. 	
In contiflu ion t this Secret;r1at let 

	1o. 

• 	 dated the 	
sCti0 of tUe 

	

• prostdent is herebY conVeY0° 
	e9uatiofl of pOs 

listed a nnexure 	
' to tis.orde 	

aiOUS Ca(fC5 

00r
es,ondg levois Ifl the RCtPJZ of the 

cadres ifl 
the said orgiSatifl 

eClUSiVa ' 
as 	 * 

is j5SUOS with the concu 
3. 	Th 	

rrence of the 
 

vide their 	.No.1?99 dated 1 iQ.1986 . 

( R K &ANGb(  ) 
DEPIJIY SEC11IJ 	(SR) 

• 3hx'i R swniflat11an, Director, ARC, NeI 
D1hi. 

•hri N.C. 	
y ChU1'Y, Directol' of A 	t5, cco 

Rb 	h uU  

Cabinet 
Shri J. Subrarnifl, Director (IF), Cabet Soc retaat, 

Nei Delhi. • 	• 

- 	
Guard Fiee 

y 

0 

*VICKY* 

•c1 

H 
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• 	 / 
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0 	 0.  

. iQ. - 	io; a:id 	 orrc s.oudi. 	ay oi1° o 	c 

rC Ic of 	

V 

3 
1 

1 . cctio 	of fiecr 
I • 	J .U. 

0-fl- .650_30_?l35  f.ccO 	S O'ficr 
SccrcttrY 200.  civic- 

P,A.. 
• . r. 

A't 'iro offic:1 
• J LL V 	J 

/ 7 ji3tt 	Th:1:Or 
Cr.' jstt 	iuron(Ci'11) 3. 

i-cUtY 	'vIork 	Suptt • 
0 	 •  

 tcLt 'icc 	"iCtl Offircr 
11 . tt 	rOrC1C CfiiCUr 

 jnLt 
 Li'.ria1. 	

0 

2 . 
13 .550_ 257)0_3 0 9 

• As 

 (\ 

/ 

'.o-i oo/- 
-0-1 200/-- 

775-1 200/- 
'50-1 0+0/- 
650-1 200/-
450-1 00/-. 
450-1 200/-
)5O1 200/-
450_1200/ 
650-1 200/ -
650-1200/ - 

50-120O"- 
450...1200/ - 

1.3jflt* 	••- 
0 	 253o0/- 

2. f:;t - 	GrJI(P.A)* 	 1f2000/ 

3.oAcC0Ur 	
0 	500-900/ 

I. )tiC C11OL1' 	
0 	550750/ 

5. 	Li!:rariJ 	• 550900/- 

6 . 'orcLIc1 	
- 	550-900/ 

7 ,  ,Jt Tcc ricL Cfficor 

tor3 Offj.CC c1r.I 
9. { c ricl- jiLt (Air 

10 • C i wiC at ion A':r;tt. 
11 . 	roi'oiO1 	: .tPtt a 

1r. &CCOUt Officor 
G:1-cr c(1iCal ttt. 

5O.-900/-
5Q...900/-
55O?5 0/ -
550-75 0/-
550-9 00/-  
550-900/-
550-9 00/ 

'C 	ot t cir 
np cquivlC:t port b5 
OXcCUt1Ve. CaCC. 

	

ct • r :ou 	' ,o. ± 

	

if .0. (Group 'C ) 1;ot i 	
on s t :cro i3 

(-tc:o.II )/Jcct L11:rn1i 	±u jimlOr 

Gr.III 
U.Ij.C. 	•0 
T cC iCC . i. 	stt. (LilrarY) 
0\TcrOcr 
TcC O0 Cr 
:ri:: 	j3tO1 
::jff ;:urc 

lc10 Crn. c1' 
TI. .1.'CC :iCi 
3 	ir::rc:i. 	(r r1-ric ) 

nry 	t or 
:cUrU 

, 	.1(('._iJ.'- '..'.. ; 

	

1c.i't- 	aI 

Jnt 	'jc]-1 Qfcic(r 

7 

((, 

 
 
 

I1_ 

90, 
1 0 
11. 
I (- 

3 

330-560/-
33 0 5 0/-
)+ 25-7 00/ - 
-- 25-700/ - 
290- 560/- 

33 o-560/- 
30-560/ 

), 
) 



iI2zIIiIiiI3IIIIIT,:IIIIj': 
15. . 	 vheripit) 

• . 	 16. . 1)jician '125-640/- 	< 

17. • Junior Teclrj.ical Officer Gr.II 425-700/- 
.1.8. Jr.Stoes Officer Gr.II 425-700/- 
19. POJ! Supervisor 425_600/- 

n\, 20. Head Clerk(Acc.ount5) '125-600/- 
21. Pay Acçounts C1rk 3?O-560/_ 

. 	. 	 22. Medic) 	AssttçDnta1) 	. '125-(OO/- • 
23. M1jc1 Asstt(General) '125-_co/-. 
124. 

- - 	23. 
rome Operator 

11cran -' 
300-560/.. 

!aOiO 	i . - 	
•... pçr/ 

'1 	AF,.0. 	N 	i. L.D.C. 	 . 	. O- 4 00/7- 

Rs 33,0-8-370-1.0- • 	2. • A,; 	SttianQfficer 	. • 
40O-EB-1O-43O/- 	3. d1ng Fireman/MT Fitter 320-'100/- 

I 	. Driver-I)river Havildar. 

J •• Fireriian/Fire .Operator 	• 	•. 	. 26o1iQO/ 
LahJ\ss•tt . 260-4(X)!-- 

F 	

5• • 	 . 	 I - 	. 	• 76flOO/ 
' n- 	vrr ( . 	 •' 	rq ) ' 	r 

\/ 	3• (:;i-pcnter( P/k! 	Workhop 
.9. Tailor(I\irwincj(Prescnt 

incumbent) 
10. Taii.oi - (Airwlng)(Future 

incumbent) 
260-400/- 

• • 
'.11. I)rlvor Operator Crne 33zi8O/ 

12. Phormacist(Unqu1ified) 330-420/- 
L3. •• FMc,nan; 26c4O0/ 

I \) 	4 

•. 	 1 	: .S.F.A 	.. 
fls 260-6-326-E13-0- 	2. Driver 	. 	 . 2O--501- 

1. .1 ne 	i;ub-J nspec L(ir 	• 275-350/- 

/ 	1. Corpctcr(tdic.1 	unit) 260-350/- 
• / 	. 	5. Tai].or(Wcdical 	unit) 	• • 260-350/- 

• 	• 	/ 	6. Fittci 	 .. 	. 260-350/- 
4 	 F 	

7. Senior 	x.nirier( Tyre) 	• 260_35fl/-- 
• 	8. 	• Vuican j rr 	F;tter 260-350/-. 

9. ldC!<. uO.. 	GTd(JO .1 260-350/- 	* 
260-350/-- • 	

. 	 10. W:der Gro.i 	. 

/ 	• 	 I 	ii. Uphoistc 	 . 6Q-350/ 

17. Mechanjst( Turn€r ) 	. • 

i. Painter 	/ 	. 	- 	. 	
• 

/ 	 - 	 • 	14 Mis tn  

	

i:6. 	lie 	d 	1stt. 

	

i) 	225__260_6_29 0 13-6 
i.. 	Lb.fttendant 

'ab 

210-270/-' 
396T272/_ 

ns. 200-250/- 308/_(MatriCUlato) ftry 	 : 
•1 9L_72/. • • 	Pcon 	 • 	• . 

t\.!cpCr( Sfi 	ii 	) • 
• 	 (1lor,._I1klI.ri(.(11I.) . 	 • 	• 

F 	) 	.1. .1 	.i 	) 	•' . 	 - 0- 	i • 	F 	• . 	• 	. 	/-. 
3iP( 	I 	liii 	- 	I 	 • 	• 	• 

• 	ye;i r 	o I 	req.1 	•. el'.' 	i. C 	 - 



'H 
	

•_.- •_•_._._ 	_•. 

	

2 	
3 \ 

• 	1 
6 Cl]ov/JciUar/L 	

196-232/ GJ!er/llj 	
1 	2/)623 3. Lje 

	

 
9. L

t 	 .l 227O/ 

	

ndaj/ 	
210-70/ 

	

. 	PenteL(jJjflg). 	 2 1 C 	

21O-29O/ li, Carpenter Gr.II 
(1.v, Workshop). 	

21O_29O/ Head Gardener.  
•U1adr. (S1per) 	

2 
21  270/

3_25O/ 

	

l/. 	

• 

	

 15. 	 20250/ 
-2 lO29O/ 

• 	
/ 	• 	ssist 

/ 	16, COb))ler 
176 	 21029O/ 

\ / • 	
Gras3 C utter 	 ..

196232/ 
I 	lB. 	

Carrier. l9G232/ • 	: •, 	/ 	19 'Loer  
Dre ss 196-232/ 

/ 	 r 	' 	
•  ya1 (Para Medical 

fl3rJJ 	
210_270/ 

• ar 
- 	 U3her up.  •.. 	

• 	19G22/_ 

	

Nazdoor/ 	 3 

	

111 	 - 

	

flacJoor 	
S 	

196?32/ 
" 	

• 25. Dhubj • 	• •• 	.• 	
196_232/ IfOip 	
21O29O/ Cleaner 	

'• 	 19 232/_ G 20. 
Junior JecLrjcj1  29. 	 21O29O/ 

• • • 	 • 	DI. Ck 	LLh n 	Gr. II 	
210- 290/ Jo. 	

II 	
210-290/ 
2 lO27O/_ 

• 	 S 	 S 	

• 	J2.'jrcr3ft 	 • 	
2102O/_

tAt 
33. Trj. lan  J 	 2O_250/_ 

	

• 	 • S 	 • 	 'i . Pb 	0 	
At 	

'210_250/ 



j 
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Annexure-IV. 

No.A.27011/4/86-EA-II (A) 

Govt. of India, 
Cabinet Secretarat 

Bikaner House •(Annexe) 

ShjabanRoàd, 

New Delhi. Dtd.the 6th Dec, 1987. 

To 
Shri R.Swaxninathan, 
Director (ARC) 
Directorate 'General of Security, 
Cabinet Secretariat 
New Delhi. 

Suo :- Grant of Concessions to the staff. of ARC). 

Sir, 

Incontnuation to this cabinet Secretariat's 

• 	 letter No..A.49011/8/86-.DI-I(b) dated 10thMay,1986 on 

the suiject mentioned, above lam .directed to conwy the 

• 	sanction of the President to the grant f additional 
-v--,  

concessions mentioned in the Annexure to this letter to 

• 	the various categories• of the staff of ARC except those 

on deputation from Indian Air force. 

This wilitake effect from 1st August 19870 

This issues with the concurrence of the 

Ministry of Finance vide their U.O. No.S1428/SC.87 dtd. 

10.8 • 87 read •  with UO No.1151/Director (F/S)181 dated 

2nd Dec.1987. 

Yours faithfully, 

(R.K.Gangar), 
Dy. Secretary. 

contd.. 



: 	 .. 

	

• 	Enclo Annexure-. 

Copy to;- 

1. Shri J.Subramanian Director o(r)binet Sectt. 

- 	2. Shri G.B.Mathur,Dy.Director Accounts, Cabinet 

	

• 	 Secretariat, New Delhi. 

3 • Shri K.K.Math 	, . Dy. Director of . Accounts (Sw) office 

of the PACS, New Delhi with reference to his notes 

• 	recorded on the file. 	. 	. 	. 

4. File No.A.49011/8/96-DO-I. 

Sd,1.- 

Dy. Secretary. 



Aniexuré to the . Cab! net S4icrei tariat letter 
No.A.270,11/4/86EA.Ii dtd.18.12.1987. 

Sl.No. Nature of the 	Extent of the Concession granted 	 remarks 
concession. 	 - 

1 	 - 	3 - 	 4 
- - - - - - - .- - - - - - - S - - - - - - - -

- - - - S 

1. 	Ration Allowance 	Ration Allowance uptørpk of FO and 

below' at the following rates 
Location - 	, 	-. 'Rates-  

- 	' 	 1.Categoryj_- As admissible from time to time 
-. 	 - 	'in the BSP in-peace areas. ...... 	 - 

	

LI 

2.Category C ' - As 'admissible -from time to time 
in BSFin operational areas.  

2.Seczttity allowance to 	- Security alloqance at:the - -fol'low±ng rates to'the ------' 

Ministerial -- - 	' 	following category 'of' the, staff -- working i-n -Top --secret 

Secretarial 'and ' 	Branches subject to a maximum of 15% in each grade 

Accounts cadre, 	 Designation 	 - -Amount - 
L.D.C.- 	. 	Rs2O/ - pm. 
Steno Gr • 11 I/UDC - 	Rso 30/-pm. 

• 	 . 	 Steno. Gr.II/Asstt. •P. 50/- -  pm 

SO/PS/Sr.P.A,.- - 	Rs.100/.-pm. 

Asstt.Director 	- Rs.200/-pm.' 

b 	 . 	 .. 

- 	 - 	 - 



.,- 

H 
' 	 No0 ARC/Coord/30(B)/87_IIl_186 Oil

Drrectorate General of Security 
Block-V(East), R.K. Puram. 
New Delhi-110066 

Dated the, 22/2/94 

Memorandum 

• 	 Sub:- Grarit.of Ration Allowance 

In exercise of the powers vested in him as Head of the 
Department in terms of Cabinet Secretariat letter 
No0 A-49011/8/86-DD.1(B) dated 10th May,. 1986 and 
Cbinet. Secretariat letter No.A-27011/4/86-EA_II(A) 
dated 18/12/87 for a 'period till such time it is categorised 
otherwise from the date of issue of this order. 

• 	 (authority : Approvalof Director: ARC vide his 
Office Dy. No, M-665/Dir, ARC dated 10/8/94.) 

Sd!- 
• 	 ( DJ P SAMUEL) 

ASSTT DIRECTOR (ADMN) 

1 	The Director of Accounts, Cb Sectt, New Delhi 

2 	The Deputy Dirctor(/dcnn), Doom Dooma with ref t0 his 
Memo No0 I C/EsTr/flftJJJ/93-12s5o dated 24/9/93 along with. 
Cob Sectt letter dated 18/12/87. 

• 	 3. The Accounts Officer, ARC Dtd., New Delhi 

4. So(G), so(P),SO(T), SO AW 

• 	 5. Guard file 0  

1/ copy/ 

Val- CAA  

7 
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EXTRCy OF M3G NO. MRCicOoib/rj()/67.111 
DMTED 4/0/95 RECErUED.FRO1IID(NGO\ DLi 

	

io 	DDII Is REPRUD5CEbOELOOOR INFORFIATIUN - 	

-- 	 • a 

1EF YR SIG ESTT/1.A/34DT/B/95 -REC GRANT OF 

• (RTION ALLOURNCE TONON EEcUtIuE 
SFF'() cu 

SECTT.H!VE INTIIIATED THATSNILAR' PROPOSAL OF R&Aw 
HS DEEf•J TURN DOWN DY NIN. P FINANCE .INU<E OF 
FIFTH 	YL'Oj.IISiOj 	C.) WE  ' HA VE BEEN RDVISED TO TfU<E Up fiITTfl WITH FIFTH PMY COpi 	

(. UE 
BEEN MDI3Eo TO TKE. Up MATTER 

AJIT11  FIFTH'PAY COMII5I0N THROUGH SUPPLIMENTAfTY riçj 	ç.) PiiTTF ALREADY Ti4KEI'J UØ wi 	py COP1fIISSION 
( 	 f 

ui OARCf'àr//DD/l 	3(• 

	

 
th a. 	Diroctr,  (a> iRC, Do orb  

	

• 	. 

 

Dated  the?// Cop to: 	
0 

• 	1 

 

The Commander, Mir !ing iiHC, 0 000ffl Doom 
2) Th Ass1stnt Director (I), ?S,ARC

)  Doom Dooma. • 	
3) Tho Assistant Pirtor (k), FRURC,Doom Ooo • 	 ...• 	 ... 

	

) 	C.E.O 'Hanrr ,  hPC•, Doom Doom 

	

) 	 .0., 1,ITC 	iC 	Doom 000rna. 	 • . 
• 	?) 	s.ii.o., AFC Ilospj, A1c,• Doom Doom 

) ,/.T.O., Comma, r\RC,-Doom Dooma. 
iCcounts Ofricer, *tR, Doom Dom, 

.I) SOCtIOn Offjcer ,  •HC,'Doom Doom3. 

	

1) 	S.F.O (,), ARC, Doii1'booma. 	: 	• 	• 1! 	P.SNGO 	,\RC, DOOffi DOOn • . • , 	 . 
1 	

Station Offjcr, Firo Servjco, MRC, Doom 
DOOffl3 a  

	

14) 	i/c Mi, 1r:c, Doom Dooma, • 	 • 	. 	 . 

PuG, Ofricors Mess, MiC, Doom Doorni, 

SocrotLlry, JO 1ius, MRC, Doom Dom. 

	

1) 	Socrot;- ry. SNCO MOSS, ARC, Doornooma. 
• 	
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( KsiftjL RS1 J. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
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GUWAHATI BENCH AT GUWAHATI 

I z*Vtq  

2FEB99G ; 

hti $.c 

THE MATTER OF : O.A. NO 

i B.P. S1kia & another 

-V a- 

nion. of India & Ore. 

-AND- 

IN THE MATTER OF :- 

f 1995. 

'ti jh 

Written statement submitted by 

Re8pondents No. 1 9 2 9 3 & 4. 

WRITTEN STATEMENT 

The humble Respondents submit their 

written statement as follows :- 

That with regard to statements made in paragraphs 

1 1 2,3 1 4 & 5 of the application, the respondents have no 

comments. 

That with regard to paragraph 6. 1 of the application 

the respondents bee,  to state that they have no c;omments o n  

them, the same being matters of record. 

That with regard to? statement made in paragraph 

6.2 of the application, the respondents be! to 5tate that 

it is a fact thzt Government of India had set-Up a 

commission to look into the various demands of the staff' 

\ 	the commission was set up to consider and examine the 

demands of the st&ff' of R&AW exclusively. While examining 

4 cp_'i,1 

	

	
question of !rant of concessions to the various staff 

of R&AW the question of granting similar concession to the 

-' 
	

i staff of ARC was also considered by the Government. Conse- 

) 
qUc9fltly, certain conceSSionS were granted to various 

cat e!orieS of ARC staff except those on deputation from 

IAF. Some of the concessions were to be granted only if 

a 
Contd... 2/- 
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the Head of the Department feels at certain times that 

certain locations or assignmentS have become specially 

hazardoUs and there Is a specific increase in the threat 

Whenever the Head of the 

Department of AIC considered the situation and circumstances 

o f a particular place and felt to grant appropriate conce--

ssjofl to the staff posted there, he, with the approval of 

the Government granted such coflcesSiaflS. In view of the 

facts, the concessionS wee granted in piece—meal. As 

already stated One Man ComiSSiCfl was set—up exclusively 

for considering the demands of the staff of &AW; 

Respondents do not have the report of the said One Man 

Commission. 

4. 	That with reard to statement made 
in paraaph 

6.3 of th applicatiofl, 	respondent8 bet to state that 

all employees of ARC posted at Doom Dooma were duly kept 

jnformed aboUt their entitlement to the variuS concessions 

!ranted by the Government from time to time. Had they not 

been informed with rsard to the concession to which they 

are entitld to, they would not have ben in a position to 

produce copies of Government Orders/letters vide which 

certain COflcesSi0n5 like Ration Allowance etc. were granted 

to them. However, photo copie. of orders/letters are 

enclosed as Annexure - 'B'. 

That with rerd to statement made in pararaph 

6.4 of the applicatiOn, the respondents be! to State that 
	

\ 

they have no comments, the same being matters of record. 

That with regard to statement made in paragraph 

6.5 of the a pp lication g  the respondentS beg to state that 

in order to grant concession of House Rent Allowance to 

non_executive employees of various cadres, Government 

Contd.... 3/- 

/ 



:3: 	 2?7 
had equated iariouS non—executive posts with dif'feren 

posts of executive Cadre. The equatiofl was done by the  

Govt. only for grant of House Rent Allowance and not for 

anyother concession. 	s a result of the said equation 

the employees who have not been provided with Government 

accommodation at ARC, Doom Dooma, are bein! paid House 

Rent Allowance. 

7, 	ihat with re!ard to statement made in paragraph 

6.6 of the application, the respondents bet to State that 

they have no comments on them, the Sonic being matters of 

record. 

B . 	That with rs!ard to statemont made in paragraph 

6.7 of the application, the respondents be to state that 

it is not correct that all the employees of various non-

executive cadres were clUbbed with one such grade for the 

purpose of getting all th.e concessiofl5. Equati°fl of various 

posts of various cadres with various posts of executive 

Cadres was ordered by the Government exclusively for the 

llowance as already stated. AltIouh purpose of House Rent A  

it is admitted that one of the applicantS are on deputiOfl 

from IAF, yet th&k 
are not entitled to Ration AllQWanCca!, 

the concession of Ro n Allowance has been extended to the 

employees of jun i o V
r executive 

 cadre upto the ranield 

Officer on the anai-0!Y of the Junior Executive Staff of 

• 	R&AW for whom this concession WS jnitially !ranted. 

9. 	That with re!ard to statement made 
in paragraph 

6.8 of the application, the respondents beg to state 

that sjn5 the concession of 
!rant of Ratiofl Allowance 

was subject to classification of the location as 

Contd ...... 4/- 
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Catoory - 'B' or 'C' station by the Head of the 

Department, it wasgranted w.e.f. 22.2.94 af'ter seeking 

approval of the Govt  

10, 	That with regard to statement made in paragraph 

6.9 of the application, the respofleflt5 beg to State that 

it is not cbrrect that the employees of all cateorieS/ 

Cadres f ARC posted at Doom Dooma were entitled to get 

the Ration AllowanCe. Government orders on the subject 

are very clear which stipulated that the Ration Allowance 

would be admissible to the employees upto the rank of 

Fjld 0fficr and below for locations cateorised as 'B' 

and 'C' Statiofl5. In the R&AW, only the staff of junior 

executive Cadre upto the rank of Fields Officer are entitled 

to Ration Allowance as sanctioned by the Government. It 

is wrong to Say that the authorities have misinterpreted 

Annexure—Il of the Cabinet Secretariat lstter dated 

I 	
18.12.87. The concession of ffation Allowance shown at 

Sl.No.1 of the Annexure has been exte n d ed to the employees 

of variouS ExecutiuC Cadres of ARC upto the rank of Field 

Officer and below for locationS cateorised as 	
, and 10t 

stations as per rates as applicable to 63F from time to time 

in peace areas/in operational areas as the case may be. 

As already mentioned, the equatiofl of the posts of non- 

• executive Cadres with the pcstS of Executive Cadre was 

exclusively meant 	r grant of House Rent Allowance. 

Therefore, the order cannot be made applicable to grant 

of other concessions such as Ration Allowance. 

11 • 	That with regard to statement made in paragraph 

6.10 of the application, the respondents beg to state 

that when the need for grant o f Ration Allowance to the 

Coritd..e.. 5/- 



junior executive staff of ARC, Doom Dooms was examined 

'and consjdered by the Head,of Department of ARC the same 

was sanctioned w.e.f 22.2.94 after declaring Doom Dooms 

as Category - IBI station with the approval of the 

Government. As such the employees of junior executive cadre 

of ARC posted there, have been drawing Ration Allowance 

as per the rates admissible to BSF ?ro.m time to time. AS 

siready mentioned in P . ra-9 above the applicantS who do not 

belong to Junior Executive Cadre of ARC are not entitled 

t o  et this ration allowance. 

12. 	That with regard to statement made in paragraph 

6.11 of the application, the respondents beg to state that 

neither any injUstiCe has been done to the staff of ARC at 

Doom Dooma nor Government orders @ranting Ration Allowance 

to the staff of ARC were misinterpreted. It is also totally 

incorreCt 'CO 
mention that due to the misinterpretation of 

relevant Government orders 'withe reard to the grant of' 

concession of Ratiofl Allowance, the matter was taken up 

with the higher authoritie5. In order to provide similar 

concession to the nOn_executive staff of ARC Doom Dooms, 

the matter Was taken up with the Govt. The Government 

yeplied that a similar, proposal in respect of R&-AW USS 

/ 
7 

examined by them and had not agreed to in, the wake of the 

1 5th Central Pay Commission and advised us to submit the 

case to 
the 5th Pay Commission through supplementary memo 

if not already done. ' Since recommendation5 for grant of 

ration allowance to Group - 1 C' and TDI non—executive 

staff of the non_combatised wjflS of DGS as in the Case 

of executive staff has already been submitted to the 5th 

Pay Commission, no further action was taken. 

Contd.... 6/- 
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13. 	That with regard to Statement made in paragraph 

6.12 of the application, the respondents beg to state that 

all the Central Pay CommissionS set—up in the past had 

recommended so many concessions to the Central Government 

employees from time to time as such it is irrelevant to 

say that the grant of Ration Allowance has nothing to do 

with the Pay Commission. it is also incorrect to say that 

all concessions including Ration Allowance were granted 

to all categorieS of staff of ARC, Since the Ration 

Allowance is admissible only to the junior executive staff 

upto the rank of Field Officer as mentioned time and  a!aifl 

in the foregoing paras, the applicaS are not entitled 

to the Ration Allowance jn.terms of the existing orders. 

 That with re9ard to statements made in paragraphS 

7 & 8 of the application, the respondents beg to state 

that they have no comments. 

That with regard to statement made in paragraph 9 

of the application, the respondents beg to state that 

re g arding relief souht for and grounds thereof, the 

respondents beg to state that none of the grounds is 

as well as in facts. The respondents 
maintainable in law  

further beg to state fat the appliCafltS are not entitled 

to any relief sought for in this application and as such the 

application is liable to be dismissed. 

That with regard to statement made in paragraphs 

10 9 11 & 12 of the application, the respondents have no 

comments. 

That the respondents beg to submit that the 

application has no merit and a s such the a pplication i s  

liable to be dismissed. 

Contd....7/ 
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VE R I LL.JA I I 0 N 

I,,Shri R.K.Mahajan, Deputy Director (\dmn), 

as authorised, do hereby solemnly declare that the 

statements made above are true to my knowledge, belief 

and information and I sifl this verification on this 

/th day of 	lAck'c7J 199r 	at  

• 	Q14 t4 

$AM:t (Ad) AII 

IIhcjjebe Gkowul of 
Oovt of Il, 

I 
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• 	 Jo.A...49O11/6/86DO4I (.Ll) 

OF INDIh 
CABIT 3iCRTMI.kT 
BIXAR HOU(AN:). 

R OAD 

jW 	r:}aTI; 10TH Ay9 1986 

To 
ShXi Rwaatiflathafl 

Diret00)  Diectora General of Secuxity 
Oaiflt Sec 

De]h- 
 

s.cTa 	
of oonc.i°5 to the $taft of HC 

I ati di ctcdto say 1hat wbile exa riin the o 
3tiOfl of 

rzra.t o foonc 	ion to -the vexioL staff of R&'I, the QiStiGfl 

f 	11'- 	L-i'- 	conce1O° io t 	 f 

b:; . 	
Go\i' of In-ia 1php freSideflt jS pieac 

:,o sanction the conc 	
orS mcntioflCd in 	 to thic 

CttCT, to tho aIioU3 catgcrieS of the staff 	
InC except 

ose On deiutaicfl DCOm tb; Indtai Air cTC 

2- If at ce,aii -tirie the pad of De 	
foc1 that 

cetaifl loC&tiOfl o 	
sgnmentS have beooe siciallY harcC; 

d tt1cC i a 	cc1C 	 ir h6 	2ea to hL 	 ' 

: c/ 	11rerai' 	h cfl 	1i0  on iJ 3  th2 critTia of 

La1:hlP and 'o eriod for which such 1oCatio1 	: 

as B' ;r C' station 	deciaec1 fo r -e 	Vi aftcx 

rccordin the TP3SOfl3 i.fl iitng. 

3.This 	ri1;h the cone rCnC of t 	i;ti 	LJf 

\T1UC theiC I O.046385 
dLCd 27 12 1 985  

1Iours 

j 	. I T  
\ 

E nd 	Ann1C 	
SCI)L SD CI.T-RY 

CoY toi.5hi N4O,B 	Choud 	ycct;or c1 

Dl.h 
E.hr. J. 
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AL
••, 	•• 	—. 	 — SECRET  

EA NO A.27011/86 
GOVERN1ENT OF I1DIA 	

/ 

CABINET SECRETAI\'r 	
I 

BIKANER HOUSE (AEXE) 
SHAHJAN ROAD Li pj 

/ 	
New Delhi, the 	

Dec,,19d' 

To 

Vshri R,Swamiflathar1, 
Director. (ARC) 
Directorate General of SecuritY, 
Cabinet Secretariat, 

eW Delhi. 

eCt!- 

I 	Sir, 
In continuation to this Cabinet Seer tariat's letter. 

 

/ 

No.A49011//66_D0 () dated 10th May,1986 on the subject 
above I am directed to convey the sanCtiofl of the 

Preideflt to the grant of additiOfl 	
conCes10nS mentiofled 

the Annexure. to this letter to the variouS categ0r1 
	of the 

staff of A.R.C. 
except those on deputation from Indian Air 

	

• 	Force. 
This will take effect from 1st AugUSt,19874 

This jssUeS with the 	
of the MinistrY of 

Fince vide their U.O. No.S28/687 dated iO.B.1967 rd 

• 	
with UO 1o.1151/DireCt0r(F/)/Sl dated 2nd Dec.1987. 

p End:- Annexure. 
yours aithfU0. 

zi 

	

\ LV 	 • 	

• ( R • K. GAGAR ) 
. SECRETARY DY  

Copy to:- 

Shri J. Subr 1a 	
nDirCtoi (IF),Cahit Sectt, 

Ne\'J Delhi. 

-)' 

' 	hri G.B. I.athUrsDY 	
ctor of ACCOunts,0ab 1 n 	- 

	

"Ary Dlhi 	 • 	— 

hri K.K. Njttai Dy.Direco" of 
AccOUflt (sw) O 

of the 
DAC, New Delhi with referefl0e to hi 

nC 

/ 	 recorded on the file. 
/( 

14) 	Fie 
10•901 1 1/3/3'D0L 	 .\ ç_j 
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• 	: reure to tue Cabinet Secret.ariat lttr 
• No.A.27011/i'E-II 	Dt. 	 - 

;ature of the Extent o 	the concession emarks 

— 

4 

y 

• 	1, 	Ration 'aiic'S;anL. Ration allowance upto the rank of FO and 
below at the following rates- 

Location 

Category B 
stations 

(2) Category C 
stations 

Rates 

As admissible from time 
to time in the Border 
Security Force in peace 
areas. 

As admissible from time 
to time in the B.S,F I  in 
operational areas. 

2. Security allowance to 	Security allowance at the following'ates 
i:inisterial, Secretarial 
	

to the following category of the staff 
and Accounts Cadre 	working in Top Secret Branches subject to a 

maximum of 15% in each Grade: 

  

Designation 

L.DPC/ 	/ 
Steno Gr.IL1/UD / 
Steno Gr.iI/Ass4ytant,' 
Section Officer/Private 
Secretary/Sr. P.A. V 
Assistant Director / 

Amount 

F's2O/. p.m. 
Rs,30/- p.ni 

pm. 

• iioo/- p.m. 
Rs.200/-- prn. 
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